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fShri Satya Narayan Sinha] 
dress by the Vice-President 
discharging the functions of 
the President. 

(ii) General Discussion on the 
Railway Budget for 1964-65. 

(iii) Discussion and voting on the 
Demands for Grants (Rail
ways) for 1964-65. 

12.19! hrs. 

BUSINESS ADVISORY COMMITl'EE 

(TwENTY-TmRD REPORT) 

The MinIster of ParllamentaIT 
Affairs (Shrl Satya Narayaa SiDha): 
I beg to move: 

"That this HOUSe agrees with 
the Twenty-third Report of the 
Business Advisory Committee pre
sented to the House on the 13th 
February. 1964." 

Mr. Speaker: The question is: 

"That this House agrees with 
the Twenty-third Report of the 
Business Advisory Committee pre
sented to the House on the 13th 
February. 1964." 

The motion was adopted. 

12.20 hrs. 

.JUDGES (INQUIRY) BILL" 

The Minister of State in the MinB
try of Home AII'.a.irs (Shrl Hajarna
vis): Sir. on behalf of Shri Nanda I 
beg to move for leave to introduce a 
Bill to regulate the procedure for the 
investigation and proof of the mis
behaviour or incapacity of a Judge of 
the Supreme Court or of a High Court 
and for the presentation of an address 
by Parliament to the President. 

Address bll the Vice-
President discharging 
the fundions of the 

President 
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Shri Rachanath Sing-h: It is a rellec
tion on the Prime Minister. 
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Mr. Speaker: The question is: 

"That leave be granted to in-
troduce a Bill to regulate the pro
cedure for the investigation and 
proof of the misbehaviour or in
capacity of a Judge of the Su
preme Court or of a High Court 
and for the presentation of an 
address by Parliament to the 
President." 

The motion was adopted. 

Shri Hajarnavis: Sir, I introduce 
the Bill. 

12.22 hrs. 

MCYTION ON ADDRESS BY THB 
VICE-PRESIDENT, DISCHARGING 
THE FUNCTIONS OF THE PRESI
DENT-contil 

Mr. Speaker: We shall now take U]t 
further consideration of the followinC 
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